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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FQUNDATION COLUMNS OF APPROACH
ROAD TO SAFDARJUNG BRIDGE REPQRTED
10 BE BELOW SPECINICATIONS

SHRI B. V. NAIK (Kahara): On &
Peint of order, Sir. Calling attention
motions are confined to items of ur~
gent, public importance. I do not see
what is s0 urgent, so important, about
this Safdarjung bridge....

MR. DEPUTY SPEAKER: Order,
order, You are questioning the deci-
sion of the Speaker in admitting it.
How can this be in order?

Mr, Panda.

SHR] D. K. PANDA (Bhanjanagar):
Sir, I call the attention of the Mini-
ster of Works and Housing to the
following - matter of urgent public
importance and I request that he may
make a statement thereon —

“The foundation columns of the
approach road to Safdarjung
bridge reported to be much
below specifications.”

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA) M/s. Dewan Suraj
Prakash Chopra and Sons have been
entrusted by the New Delhi Munic-
pal Committee to carry out work of
construction of ap overbridge on Meh-
rauli Road near Safdarjung Airport.
On receipt of information on March 18,
1973, about some deficiencies in the
execution of the work, the technical
officers of the Committee carried out
excavations at the site and found that
two piles of the retaining wall on the
southern side of the bridge which were
to go to a depth of 3.5 meters accord-
ing to the specification bad actually
been, left at 057 meter. The contrac-
ifor had ¢lalmedq and received payment
for the work relating fo the construc-

tion of thews piles as if they hud bewn:
taken to the required depth

a report wag lodged by the Clief Engi-
neer, N.D.M.C. with the Police Station,
Defence Colony on the night betweerr
18th and 19th March, 1973, Investign-
tichs are in progress. Police have ¥0
far arrested Shri Suraj Prakash Chopre
angd his son of the firm of Contractors
and Shri 8. K. Tandon, Junior Engl
neer of the ND.MC.

The N.DM.C. has placed under sus-
pension the concerned Municipal Engi+
neer, Assistant Engineer and Juni
BEngineer. -

SHRI D. K. PANDA: It is reported
in the press that several complaints
in the past have been pouring into the
ND.M.C. office against the work ef
the same contractor. It 1s also re-
ported that some matters were discus-
sed in the N D.M.C. meeting, In spite
of that, no action was taken in the
beginning, though for the last few
years the construction work is going
on The nature of those complaints
also are not disclosed by the minister,
though actually there have been seve-
ral complaints Therefore, there I8
something fishy about it be~ause afte»
it was detected some action has been
taken only by way of arresting the
contractors. But that does »ot solve
the problem. This does not take us to
the root of the matter We k-ow in
the past ahd even today it is continu-
ing that the contractors have been
exploiting the contract labour and also
exploiting the public exchequer, They
are cheating the Government and also
the workers. We have erough examns
ples of it in the various States. In
certain pldces in Orissa they are tra-
fAcking in Adibasi girls Tt was raised
in this House twice in the form of
Calling Attention. Then, in Rajes-
than,

MR. DEPUTY-SPEAKER: How s all
this relevant? You are going to Oriasm
and Rajasthan. This relates to 2
perticular tridge Please Ve relevant.
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He is describing the breed of contrac-
tors.
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MR. DEPUTY-SPEAKER: The breed
«of contractors is not the subject before
the House,

SHRI D. K. PANDA: This centract
system....

MR. DEPUTY-SPEAKER: He Iis
talking of the contract system.

SHRI D. K. PANDA:. He 1s a con-
Aractor.

MR. DEPUTY-SPEAKER: That does
not mean you should talk about the
contract system. Be relevant

SHRI D. K. PANDA: In the case of
the Rajasthan Canal the work had to
be stopped because the same contrac-
tor did something wrong. So, 1 want
to know whether as a permaneut
remedy they are gomng to abolish the
contract system. Secondly, under the
rules the Chief Engineer and the Assis
tant Engineer are expected to super-
vise the work at every stage of the
work. What were they doing all these
years? What action has been taken
against them?  Thirdly, what is the
nature of the complaints against this
contractor in the complaints received
by the NDMC?

SHRI OM MFEHTA: The hon. Mem-
ber has raised many points. I will
reply to them one by one He said
that the construction work was going
on for the last two years The cons.
truction work started only in April
1972. So, it is less thap one vear since
the work started. Whenever any
complaints were received, our icers
were going into them and in many
works payments have been withheld.
We have also been persuading the con-
tractors to rec‘tﬂy the defects.

Under the PWD Manual the engi-
neers, the supervisory staff. are ex-
to go ang inspect the work
periodically to check whether there
ave any defects in the work carried
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out by the contractor. In thig parti-

cular case there was some laxity. 'The
vigilance was not as much as we ex-
pected them to be. It is for this very
reason that not only the junior engi-
neer who was supervising the work
but the senior engineers, the munici-
pal engineer and assistant executive
engineer have been put under suspen-
sion. Already g case has been regis
tered against them -ang one of them is
under arrest. They are searching for

others also so that they can arrest
them.

SHRI VASANT SATHE (Akola):
Are they absconding?

SHRI OM MEHTA: Yes, those who
have been put under suspension.,

SHRI INDRAJIT GUPTA: He has
agked a specific question as to what
Were the nature of the complaints
against this contractor.

SHRI OM MEHTA: A complaint
was received that the pile which was
to be done upto a depth of 12 feet was
done only upto 1.5 feet. This was the
specific complaint against him.

SHRI INDRAJIT GUPTA: The
Minisier stated that there were earlier
complaints against him from time to
time. What were they?

SHRI OM MEHTA: There were
crackg in the retaining wall. 'There
was also a complaint about the mate-
rial useq by him.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Imagine, Mr Deputy-
Speaker, a fcw months after this
when this bridge had opened, the co.
Nlapse that would have taken piace,
under the wheight of traffic that
would have been pasing over it, of
this bridge costing about Rs, 2 crores
or, to be exact, Rs. 1,85 crores. Yir agine
the loss of liveg that wyuld have been
caused on this account. Imagine, Mr.
Deputy-Speaker, the faet that it veould
have collapsed because the pillars that
are to support the main bridge are
fust 2 feet deep inwtead of 12 fect
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deep. Imaging what a crminal thing
would have happened. In this capital
city of Dellu. Who knows how many
persons would have been killed] 1f
thug is not important for call-attention,
what else i this country can be”
(Interruptions)

I must say that this engineer who
caught 1t must have been a mad man
or, perhaps, he could not adjust with
the contractor—the percentage was noct
correct in adjustment Whatevar may
have been the case, I appreciate the
man who, somehow, caught it. Now I
find the Chiet Engiheer visiing the
site and collecting the samples I
would like to know from the Munster
on how many occasions how many
times, hig supervisory staff, about
whom he mentlohed, visited this place.
This 15 a huge project and not a pro-
ject costing a few thousand rupees,
this is worth Rs. 2 crores and involves
the lives of lakhs and lakhs of the
atizens of this city. How many times
have the supervisory staff about whom
he mentioned, visited the site, and
what reports did they submit? 1Is it
. ot a fact that those persons submitted
report saying ‘ok’ and then the cob-
tractors got all his payments for the
pillars which are only two feet deep
instead of 12 feet deep” Whv is 1t
that a junior engineer, Mr S K Tan-~
don, a small fry, has been arrested”
Why were the other engineers who
have been kept under suspension not
arrested” Why is there this discrimi-
nation® Why were the executive en-
gineers and chief engineer not anest-
ed? As I said it is not a project cost-
ng merely a few thousand rupees
Was this engineer the only one who
was doing it Why is it stated in this
report that only one junior engineer
has been arrested? What about tbe
big ones who have been responsible
for this> They were responsible for
the payment The cheques must have
been signeg by them ang not by the
junior man, Mr Tandon? He has been
arrested, it is allright But why not
the other officers also who were res-
ponsible for this> That Is, perhaps,
because the racket of gharing is run-
ning . (Interruption) 1 would lke ¢~

have a precise answer from the Mims-
ter. The clerk may have prepared the
Bill, may have writlen the cheque, He
has been caught But what about the
officer who signed the cheque? I want
8 preciSe answer from the Minister on
this. I would Like to know how far
the police has travelled and also has
to travel. Who are the other persons
who will be arrested in this regard?
How many persons are still at large?
I read in papers that this ~~ntractor
has also other brothers in this contract
who are out of the town possibly on
some  visit May I know whether
they have been traceq and whether
they are going to be arrested? I would
also like to know whether the Nagar
Palika high top brass who are supposed
to go and see have something to do n
this case. Hence the urgency and the
importance of the call attention There
can be no greater crime and I would
even say, a more heinous crime than
this which would have involved the
lives of many many citizens of this
country, only atter a few months

SHRI OM MEHTA My friend has
asked as to why action has been taken
against the small fry only and not
against the engineers—to use his word
--agaimst the ‘magar mach’. We have
taken action against the ‘magar mach’
also The engineer who has signed the
cheque has been suspended and @&
case under Section 5 of the Prevenrion
of Corruption Act has been registered
against him and it is for the Police
to arrest him and 1 gather from the
Police just now before coming to this
House that they are after him and he
18 absconding and they want to arrest
him . . (Interruptions) There is
nothing to hide We have already
registered a case against him and also
the Assistant Engineer who was to
supervigse the work and who used to
go there everyday The Executive
Engineer was to make the payment
and the Assistant Engineer was res-
ponsible for the supervision The
junior engineer had to be there every-
time because it was his direct respon-
sibility and we have not spared any of
the engineers who are responsible for
*hig laxity... (Interruptions) The
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case has been registered and they ate  gwirr fagr 47| ¥z faw &Y g &

absconding Only two or three days
ago the case has been registersd

The police is after them a1 d it 1s
the duty of the Police....(Interrup-
twons)

About the contractors system, be-
cause we do not have such a large set
up we are trymng to have some orga-
nization in the public sector which can
replace 1t We have already got an
organization in the Works and Hous-
ing Ministry which are undertaking a
1ot of work i1n the PWD and others but
we do not have 50 many orgamsations
and so for some time fo come, we will
have to tolerate these contractors un-
til we build some public sector agency
which will execute this work and
which the Government want to do.

SHRI BHAGWAT JHA AZAD'1I
asked wether it was inspected by the
superior officers and if so, did they
submit any report®” That is an 1m-
portant point

SHRI OM MEHTA It was inspected
by the Chief Engineer of the }Municipal
Committee. It was inspected by the
Vigilance Officey and even the Cent-
ral Vigllance Commission and the
Technical Examiner They have all
inspected. When these defects were
discovered by these officers, no pay-
ment was made The payment has
been withheld

sff worTg T W (WITgR)
JuTSwE WERT, gW Iy ¥ 5 owamw
oE ® "R @ W Fw oE E
T v §, 9 W womE @, A
qar Wwar # fF  SEE 9
s A faar wmar &) v wRew
&€ o3 ol ¥ forr aT wwTw STEAT
wT wrwaw &) ag N few s
qae & A 2w e v B
fie 1 wrd #Y farfir ger ziend fafex
Yemmfar R A waw R @F

#to dro w@Fgo dro g 1959 ¥
@A T %71 W Ageg ¥ -
¥ # g1 W ¢

i that one pier of Chambal
Bridge on the National Highway
No. 3 near Dholpur had settled and
a part of the length of the roadway
along the bridge had also cepressed
and that the bridge has been closed
to traffic.”

72 § T g H IR W
HT SMTETE & AT qen aX oY st
HERT A 4 W@ ¢ v fn W wORT
¥ iy fFre vInfiEe ¥ R
W @ faw & a1t ¥ il A o
foar av ar =+

I want a categorical reply from the
Minister whether there was any report
from the Chilef Tichnical Examiner
Just before two months and he had
given a OK report and how all of &
sudden this has crept in.

“It may be recalleg that the Chop~
ras were also contractors of Marutt
Ltd~the small car plant of Sanjay
Gandhi. ... (Interruptions).

@ %o gwe wiaP (W) :
[refr w1 9T AW AR T A9 gHEy
Aoty §?
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ot Wi eieler fest) - ow
wigw fromre % s &, sEw
T fac e dwET @ E ..

(Interruptions)
MR. DEPUTY-SPEAKER: Order
‘Please.

(Interruptions)
MR. DEPUTY-SPEAKER: Mr.

Maurya has raised a point I am here
to regulate the House. I[.et me hear
the point of order.

ot dio dYo AW (ggE) F W@
g FwmaeT ¥ 62 % 67 %
ag waeqr 78 4 9 agw 7 & 91
wy fred &t qeT & s 9y A
WYY EE OF WEX WEE w0
BT AT AT 7EY &1 WG HIAY SqFEAT
W o9t W ag & fammw s g
¥ GeT X ST waw & sweww afe
wiferqed aravETe ¥ = A Saver wewr
g wife aga oW wWen 9T 9
faars fust @ wr 31 fow =fee
3, forg foum & g7 o wer & #r8
qEY TW FAT HIIT WO FTAGY
2 T 9T W9l ¥ 9@ ¥ Serew
* fag ar a1t o fomw s9QR o
W HET ¥ TIARYT AT V@A dgd
wfiwer rm i

MR, DEPUTY-SPEAKER Your point
of order is that when a Calling Atten-
tion Motion is before the House only
questions are to be put. This is the
rule If the House extends ils cuope-
ration with me, with the Char, nothing
better than that. If you would coope-
rate with me and if you would be able
to pursuade the other Member of the
House to do 0, I shall be the happiest
person. I uphold your contention, (In-
terruption) He has started reading from
a pewspaper. Well, 1 cannot prevent an
hon. Member reading from s news-
paper, (Interruption) Just a mmute
please. He has just started reading.
1 would like to hear what he 1s trying
to make out from what is published

in the newspaper. We shyll see it at
that time.

SHRI VASANT SATHE : My point
of order is this. According to rule
352 a Member while speaking “shall
not utter treagonable seditious or de-
famatory words.” Rule 383 also says
that the Speaker may at any time pro-
hibit any member *from making any
such allegation if he is of opinion
that such allegation is derogatory to
the dignity of the House or that no
public interest is served by making
such allegation”. This is the rule.

SHRI K P. UNNIKRISHNAN
(Badagara): No puublic interest,

SHRI VASANT SATHE : He is
reading an extracti from the paper
which has no relevance to the parti-
cular issue now before us. It is not
going to serve tny public interest. It
15 only defamatory per se ] am sorry
I have to interrupt. But I wanted to
invite your attention to this position
before you proceed with the business
before the House.

MR. DEPUTY SPEAKER: I am not
questioning about those rules. 1 am
trying to understand what Mr. Joshi
1s trying to say If he just reads from
a newspaper 1 do not see how can I
prevent him?

oft WA U WiE - ST
airm, ¥ @ owm yg wwdAr & gt
Fog wafeo vz wr a1 fF 2@ WY
Frgae AT § ey wive gf § 8T
arefa frfies & wma WY wiew 91 |

which was cancelled and a <vil
suit is standing... (Interruptionsq...

e ag aar gy w %
ag weaw o At § g V¥ fo TAo
o & Y & qrr W} (W AT AW
R e 7y fear | g ol & ifew
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@t if wrev g, sdifag & aw
ENT 1 YEWT Tug & 9% W9 7 W
wré wifs wa Sy wgwE a% fear
a1 agr wredy azr o Fw ST g &)
AW fw oger oft F oger W &
What 18 the nature of the
complaints?® Many complaint.

were received previously What
is the nature of this complaint?

wx # vx wEEr FE AR @iF
g A awfas T v W 7 oAdg
w7 AT & i A a7 AT FECERT |
gy T afy 7er i ¥ w @
¢ o srex SaR wdg dar & 9 @
fr afz ¥ v Ot veEfemme Wi
avfr fafize 9 o 0% sEwRT T
W19 $38z 1€ AN T @ amifer e
¥ W AaRgwromar &1 wwfw K
wit W ¥ g g R afar @ T e
Fowaw @rar at 9§ D&
¥ g FY |y ¥ faw o, ag v
oy, A EM AN T
frosft Fque @7 @A AL

Srarag wr A g ¥ ar v
that he showed a rare audacity @
file a complaint and went to the ¢ urt

oYY a9g A Ux reqafe ¥ X
qr? ux & ag AT WEEr g1 AW
T a@ g W Ewfreer AR
¢ farer @ wdm wd fraR R
a1 o7 7 fear @ afz oo Fo o
feqr gt A1 I9F fawrT WO OROA
foar wm gafs & 7@ 9FY STEAT
g fo it o waw fo § oare g fely
®Y ot BT 7w O FaRY T fa
T 2@ ¥ SET AY WOUE § IR
mq@a‘(ﬁlmﬁﬁm
wr W fewr | (WwER )

goerd s wgt g ¥ TR w0 AE
wdr ar A <& P wfaw Rl
& gard oY oy &, (wE)

Foundation CHAITRA 2, 1805 (SAKA)

Sufdarjung 266
Bridge (C.A.)

MR. DEPUTY-SPEAKER. I had al-
lowed him to make a reference to
Chambal Project just as an instance.
There 18 no question aboyt the Cham-
bal project and the Mimster will not
reply to it.

SHRI JAGANNATHRAO JOSHI. I
simply quoted the Chambal matter.

SHRI R S PANDEY (Rajnand-

gaon) In order to draw the infer-
ence

MR DEPUTY-SPEAKER No, no. 1
cannot allow him unless he rises to
a point of order

AR TARE § TEE
R ¥ @ wrw Wgw g Wk W@ o
¥ ok ¥ &Y foid sk @, gEw gfie
Ywg AN wy whe §
@t gaw  far felee & 9 waw
e ¥ g qAT {HS—THT HrEAE
e g )

ST W wgAT. F HTAAE A
Nt W o fewmar g o fey
Wt FEERT #, I A

UF AEAAT GET IHEw ¥ @Y
qr ¥t

Y Ww g SWET 7 gy ar
Y, a1 wfees 1 ff FR T w9
T @ X AT T | AT A
Y sr< W g B ard s s
A w7 QT R wiwe ¥
wq ga-evwed dfew gw s
g, FaaY W7 AEY OIS W 2w fawny
# g Nferw FIT AT 708 3T

st ot ¥ iw Swfraw oT-
fae 71 fa% fegre—its Iwiee
arafae dew fafydge & § ol
IR 11 We Fo fied¥ aft & &
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A% qgr off qawar § fF Y g ¥ g
faw T AW @ A1, TWET FH AN,
1972 ¥ ¥ firay mav av w11
X 3T —aw Sow g et
oY TR QI FARE §, § AG T @
§ Wi Y oA afagt J9 g
W ¥ s fag e Y G § T

i & fin g w) o
i 7 Wt w7 § Fr o Ry
wigwRT Wt a—

I am concerned with  government
works; I am not concerned with a
private contract, what sort of private
contract he was engaged in and whe-
ther he was doing his job, How can
I go into private contracts¥ I am con-
cerned with government contracts and
what he is doing in a government con-
tract. I find he is a registered firm,
class I contarctor, and on the approv-
ed list of CPWD and the tender he
guoted for this work was the lowest
and so the work was awarded to him.

SHRI C. X. CHANDRAPPAN (Telli-
cherry): I have gone through the
statement very carefully. In the state-
ment, it i® said that on March 18, 1973,
on information bemng received about
some deficiencies 1n the execution of
work, the technical officers of the
Committee carried out excavation at
the site and found that two piles of
the retaining wall on the southern side
of the bridge, which were to go to a
depth of 3.5 metres had been left at
0.57 metre. Certain doubts are genui-
nely coming in the mind of a person.

The first is that which is referred to
in snother part of the statement, that
payment bas been made as if the work
had been executed according to all spe.
cifications required by the CPWD or
NDMC. 1T would like to know why

suddenly only now the Government
thought of going nto this matter, doing
some excavation near one or two pil-
lars, and who were the people who
actually signed the repcrt or the
cheque or the completion certificate.

Here the statement also says that
three engineers of the NDMC thave
been suspended, One the juniormost,
has been arrested. It is good ihat the
juniormost has been arrested. It s
good that three people have been sus-
pended. But why the senfors were not
also arrested is a thing which some-
how the Minister has not clarifled,
though he said that the police had
to do it. But in a case like this where
several crores of rupees are involved.
it was a defraudment on the Gov-
ernment. These officials not only
sancticned the money but they signed
it also. may be the engineers or may be
the bureaucrats sitting above the en-
gineers who are under the Ministry
or under the Finance Mnistry. I do not
know the technical details. But therz
are some people who are responsible
for the disbursement of money. I would
like to know from the hon. Minister
who were the officers who were direct-
Yy involved in disbursing the money
at that stage. It is saild in the state-
ment that money has been given as
the thing was done properly, Who were
responsible for that? I would Mke to
know from the hon. Minjster whether
they have been booked; those people
who were responsible for giving the
certificate and disbursing the money
and giving a clean chit to the contrac-
tor. Have they all heen booked? Does
the list includue only three engineers

or some more?

Another thing is this. ~When Mr.
Panda was speaking, he asked what
was the nature of the complaint that
the Government has been receiving. I
am not bothered whether the work
began only at the beginning of this
year or two years back, The Govern-
ment says two years back. I am not
concerned with it but it is also a fact
that the representative had agreed that
they have been recelving serious
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complaints. What were the complaints
that they had been receiving? Was it
only about the deficiency which they
have now found out, namely about
two pallars which were found defec-
tive or was it about inadequate mate~
nial which they have used in the con-
struction or something else? We would
like the Minister tc give a little more
detailed reply regarding the nature of
the complaints, regarding the officials
who were involved at the  different
stages of the work, ete. According to
Press reports it is stated that the
NDMC chief engineer is going to
examine. I would like to know if this
gentleman has descended from the
heavens now. I think he is the person
directly responsible for it. Was he
sleeping all these years? Why has
he not been suspended? I hope the Mi-
nister will say something about that.

)

SHRI OM MEHTA: About the
Chiet ¥ngineer, he has taken over
only a month back; so he has come
into direct contact with this work
only a month back; it is his first job
do discover these deficiencies.. .
(Interruptionsy. The earlier engineer
had retired. The engineers who had
been directly connected with this
work have all been suspended: the
municipal engineer who has made the
payment, the junior engineer who
makes the entries in the book where
the record is kept which gives the
clue to it and so all the three
engineers who were connected with
this work have been suspended. This
was not a huge work; it was a con-
tract for Rs. 56 75 lakhs and a parti-
cular set of engineers were responsible
for this work, to make payment and
supervision and also make entries
there. It is not that those engineers
who are responsible have not been
suspended or that action has not been
before this glorious Holi...

They asked: how we came to know
about the two piles. It was through
informer, informers who were work-
ing in this firm. They somehow
knew it and informed our vigilance
section that there was some deficiency
in these two piles. Our Chief

CHAITRA 2, 1895 (SAKA)
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Engineer and vigilance officers of the
New Delhi Mumcipal Commitiee
immedintely went to the sgite and
carried out excavations and found
that these two piles were deficient.
They wece informed bv the nxor-
mants. The nameg are with the police
because they are protected names and
their namezs are not bemng divulgad,
On the clue of the informers the
police went wu» ta: sub-contiactor who
was actvally responsible for digging
and they I wve aiso se1zed some mcri-
winating dvcurren s, They found out
that these two p.les were nnt taken
to the fo 1nl4teun as previved 1, that
is 3.5 metres, which I have already
stated in the statement.

270

SHRI C. K CHANDRAPPAN:
Apart from these engineers are there
some top officials in his Ministry who
are involved in the transaction?
Secondly why should the retired man
fly of and the Minister says: I am
helpless,

SHRI OM MEHTA: Stiil the investi~
gations are going on and if we find
that he is also to be blamed, we will
not allow him to fly.

SHRI PILOO MODY (Godhra): I
am very glad that this thing has come
to light. If I may be permitted to use a
mixed metaphor: when thieves fall
out, dog eats dog and the public stands
to benefitt as a result of it.
I am surprised at the total non-
technical nature of the statement that
the Minister has chosen to make on
this occasion As my friend over
there pointed out he has volunteered
a small statement but the statement
proceeds on the basis as if this was a
routine matter in a routine discus-
sion. First of all it says that Dewan
Suraj Prakash Chopra and Sons have
been entrusted by the New Delhi
Municipal Commitiee to carry out
work on construction of an overbridge
on Mehrauli Road. I believe, in one
of the replies he gave, he said that it
was becausc 1t was the lowest tender.
I should like to know, I want to go
into further details about how Mr.
Chopra’s tender became the lowest
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tender Perhaps my hon friend the
Minister might choose to enlighten us,
how this tender became the lowest
tender op this particular job

There ig something quite revealing
i here, it says “On receipt of wnfor-
mation on March 18, 1973 about some
deficiencies in the execution of the
work * Information from whom?
It 18 amazng that on information that
was received as late as March 18,
1973, was acted upon the night bet-
ween 18th and 19th March, 1973
when complaint was lodged with the
police This 1s the fastest piece of
mvestigation that I have ever seen
carmied cut by the Government
barring that one very spectacular
case of Nagarwala I ¢ n see shades
of Nagarwala throughcut this ~~tire
incident becausc w11 24 hours, nu.
even that—I assum. .hat the com-
plamnt was receivad during oflice
hours, 1t must have been received at
about 10 or 11 Oclock m *he moinmg

(An Hon Member It was Bu )
That makes 1t even more mtriguing
The entire Government of India sus-
pended playing Holi on that day to
receive this complaint, an anonymous
comgplamt that just happened to be
arriving at the NDMC office and that
some night all the investigations were
carried out and a report was Jodged
by the Chief Engineer of the NDMC-—
he was also working that day—w-th
the police station Defence Colony, on
the night of March 18-19 1973 Ths
1s something that I must commend the
Government fo:  Government I find
can work with admurable zeal wh n
its own inteiests or the interects of
its participants are involved

AN HON MEMBER So what’

SHRI PILOO MODY I am in the
process of explamimg It just happens
that on March the 22nd, just or« day
before this glorious Mol

AN FON MEMBER What paper
gre you reading?

SHRI FILOO MODY. I quote fiom
Motherlond (Interruptwm).. because

Patript will not publish or print it,
and I have to quote from Motheriond
bhecause this is my mother lsnd and
therr motherland which is wnvolved ..
Motherland, just a day before the
Holi, published an article upder the
heading ‘Contractor, son held
Safdarjung Rlyover Case’,andl want
to establish its relevancy here To
eliminate all suspicion of irrelevancy,
the article ends by saymng that it may
be recalled that the Chopras were
also contractors of a famous firm in
Haryana, which I wil not mention,
because I do not want my hon
friends over there to jump up with the
precision of a circus, which 1s manu-
facturing some small thing, I am sorry
some small objects at g plant of some
youngster, as this paper has made out
It adds that sometime last year how-
ever this famous company abruptly
cancelled their contract with this con-
tractor when the construction job was
half-way through It concludes that
the Chopras showed rare audacity to
file a damage suit agamst this young
man’s irm clazming more than rupees
five lakhs as losses and that the case
1s pending 1n a civi] court

So, I find that the remarkable zeal
with which the Government has acted
has to be commended I commended
1t earlier on too It has a certean con-
nection with this press report which
I have also put before *he House

MR  DEPUTY-SPEAKER  That
appears to be more of your :magina-
tion This has no relevancy

SHRI PII.OO MODY I would not
like my mmaginalion to be iampered
with your imimmnation If 1 see the
connection I cee 1t and theie 18
nothing that changes my mmagmation
or somebody else s imagination

MR DEPUTY-SPEAKER I would
not exchange my imagination with
yows

SHRI PILOO MODY Now, Sir,
there 15 another thir g which surprises
me This 1s purely a technical matter
I do not know whether the Minister
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or dhe WI who have drafted
this report or those invoived in the
comstruction of this fly-over know
what a pile is, I cannot imagine that
a column, 57 metre deep can be called
a pile at all. Even a 3.5 metire column
is a very dubious pile, because piles
normally go much deeper than 50 or
60 feet, even 200 feet. A pile is a
particular column under the ground
which helps hold up the building or
a structure. I cannot understand how
a pile 1} feet deep would function.
The pile would never fumnction be-
cause, by its very nature, it develops
friction over the side which holds
thing up or hits the solid rock at the
bottom. But, if the solid rock at the
bottom is only 14 feet, then I am
afraid, this 18 a very unsound design.
The pile under 1t supports the struc-
ture. I hope that now you will not
relegate me to my imagination.

Therefore, for somebody to come
before the House and to say that they
found the pile only .57 metre below,
to me 1t immediately appears suspi-
cious, because I feel that this 13 a
planted story I read a similar story
in a newspaper When I read a report
like that i the press and when I see
a responstble Minister coming and
making a respgonsible statement that a
pile 1% feet below was discovered, I
began to get suspicious I want to
know within the short period of time
how 1g 1t possible for this gemus of a
technica] officer of the committee—I
have had some dealings with this com-
mittee and believe me, all the geni-
uses of the world are farthest from
this committee—how 1s it possible for
this genius to find out within the
same day, which was Holi, this parti-
cular pile” Piles are underground and
you cannot see them They aie cover-
ed up as soon as the foundations are
lazd Here the entire supersiructure
is finmished. How did they find that
pile which was missing unless some-
body got them by the nose or the ear
and led them to that particular pile?
Whoever led them to that particular
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pile was conniving in the making of
that pile. So, not only is the informer
partially guilty but also the informant.

What is said about contractors is all
very true. In fact, they do xot even
know half of what the contractors are
capable of doing. (Interruption), I
have not been a contractor any more
than you .hnve been a lawyer, because

»

MR. DEPUTY-SPEAKER: This will
no. o on record.

SHRI PILOO MODY: Believe me,
it is parliamentary. You can check
up.

, MR. DEPUTY-SPEAKER: Now put

your question.
[
| SHRI PILOO MODY: I want those

who colluded and connived with the
purpose of making illegal money,
evading taxes and ploughing 1t all back
into their political future

MR DEPUTY-SPEAKER: What is
your question” You have taken al-
most 20 mnutes.

SHRI PILOO MODY: That is be-
cause I have the most to say. I would
like to know from the Minister
'whether he has read this report in the
Motherland or not. I would also like
‘to know from the Minister which is
the company which has been nen-
vuoned m this repoit and who 1s the
owner of that company, which 1s also
mentioned in the report

Finally, I would hke to know, 1s
this merely being siage-managed—this
entire enquiry—or 1s there any sub-
stance m 1it—because the same
NDMC will draw the bloog out of
you and take a yea:r o1 two to give
you a permui to build a house—how
can the same NDMC conduct an
enquiry 1n this period of time? The
whole proposition 1s ridiculous. That
is why I want to know whether the
entire thing has been trumped up

*sExpunged as ordered by theChair.
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with only one purpose and that 18
that Sanjay Gandlu is angry with this
contractor?. . (Interruptions)

SHRI B, P MAURYA On a pomt of
order, Sir This last portion has
nothing to do with the calling atten-
tion (Interruptions)

MR DEPUTY-SPEAKER He has
thrown something i the form of a
question at the last moment Why
don’t you give the Minister a chance
to refute it, saying that it 1s entirely
baseless? Let him say that and that
should be enough

SHRI OM MEHTA I strongly refute
the insmmuations made by my hon
friend Shr1 Piloo Mody because
not urg 1s trumped up here

He stated that the tender of Messrs
Dewant Suraj Prakash Chopra & Sons
was not the lowest I will give the
figures of the 1ienders received
Messrs Dewan Suraj Prakash Chopra
and Sons tendered Rs 50,23,000
Messrs Amarnath Charann Lal Pvt
Ltd tendered Rs 58,46,000 and the
figure of Messrs Simplex Concrete
Piles Pvt Ltd was Rs 62,05 000 You
wil] find from these figures that the
quotation of Messrs Dewan Sura)
Prakash Chopra & Song was the
lowest

Then he asked how the whole thing
was discovered on 18th March 1973 1
have already said that the Vigilance
Officer received a complaint from some
informers, who were employees in
that company

SHRI PILOO MODY Sanjay was
employed by them?

SHRI B P MAURYA This 15 how
they are protecting the culpnts
(Interruptions)

SHRI OM MEHTA: He received
information that payment has been
claimed for 240 piles existing under

the ground for a particular depth
though two of them were not of that
depth, He passed on this information
to the Chief Engineer, NDMC He
ordered a joint inspection of the site
by a team of officers of the NDMC,
and the contracting firm was also
associated with the inspection  The
sites of the piles were excavated on
1B8th March, 1973 and it was found that
the piles went to a depth of 057
metres instead of 35 metres The
note of 1nspection 15 with me and Sir,
if you want, I can read 1t The joint
mspection team consisted of Shr S
L, Mahk Municipal Engineer, Shri C.
M Pruth1 and one of the assisiant
engineers who has been suspended
(the police 1s after him for arrest),
Shn V Prakash  Chetal Chef
Engineer, Shr: G Bhambani, Vigilance
Officer and Shr1 S K Jam, Assistant
Engineer The representatives of the
contractor, Shr1 Suresh Chopra Son
and Partners, Shr1 Bindu, site super-
visor and Shm Chabra engineer,
refused to sign the note When they
refused to sign the mnote, there was
no way out but to register a case with
the police so that afterwards they
might not deny the whole thing So,
we did not lose any time We 1mme-
diately went to ‘he police and
registered a case against him  Instead
of giving credit to us for prompt
action, they are tiymng to find fault
with us and are protecting the con-
tractors (Interruptions)

MR DEPUTY-SPEAKER Nothing
of what Dr Kalidas says would go on
record

SHRI OM MEHTA All the speci-
fications for this bridge were seen and
vetted by the Bridge Section of the
Transport Mimstry They were also
associated from the very beginning,
when the tender was received and
when the work was allotted They
were always kept in the picture

I again repeat that we would not
allow anybody to connive at it

——



